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CENTRALIf}NIINI STh.ATlVE 'IRIBJNAL

ALLA- HABrD BENCH

ContEmpt Peti tion No. 2174 of 1993

IN

Original APplication No. 07 of 1992

All a ha ba d t hi 5 t he.__ 2=.:9~t:;..:;h.:....-_
.

day of Sept. 1995

Hon' bl e bAr. S.Da 5 Gupta, Mernbar i .A 1
Hon'bleMr. T.L. Verma, i',1Ember:~ J'

Snt. Kamla uevi ,Jio Late Moti Lal B/o Village
.::ionbarsa, P.O. Maitha, Distt. Kanpur D,ehat.

A PPLI CANT.

By Advo ca te Shri Sati sh D wi vedi •

Ver sus

1. Shri Haj Kumar, General Manager, l\Drthern
Railway, Baroda House, New Delhi.

20 Shri h.K. Jain, Div:ksional Rail Manager,
Nort!her n Hail ways, All a hebad.

OPPOSITE PMTIES.

By Advocate Shli A.V • .sri~astava

o R D E R (Or al )

By Hon! tIe Mr. S.Das Gupta, JVlember ~ A i

Shri S.3. Sharna appears as proxy counsel

for Shri Sa t i ah Dwi ved i., counsel for the applicant.

Shri A.V. Srivastava appears for the respondents.

Tlnis Contempt appli cation was filed . alleging

• • • . • • • Pg2/-



..•• 2 ....
non-compliance with the direction contained in the

(L
order dated 04.2.1993 passed by ~ Bench of this

'-
Tr i.buria.L, The operative ;Jortion of the order was

~ a dire ction to the respondent s to consi der the

case of the a ppl.Lcan t and ~pass~ suitable

order regarding her appointment on compassionate

ground.""-

3. The respondents have filed counter-affidavit
C",t.z

in which it has been averred that the ffL~ttec of the
t:

applicant for compe s si.o nate appoi ntrne nt is. under

consideration. Today, at the t Ln e of hearing, ':'earned

coun s el for the reS ponden ts ha S sbown us t he CO py

of the or dar by vJ1i ch the appli cant has a ctuall y
',.

been appointed on compa ssionate ground. Learned

counsel for 'the applicant concedes that appointment

letter has been received. ,!

4. In view of the foregoing, ,Je f i ud that the

order of the Tribunal has been fully complied wi tho

Tne Contempt application is, therefore, disnissed.

The noti ces issued to the respondents, CJl e hereby

di s char ged. .:
Jvlem ber t""')
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